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Hon'ble Ms. Bidisha Banerjee, Judicial Member

'.Hon‘ble Dr. Nandita Chatterjee, Administrative Member

3.

4,

- Kolkata - 700 122.

1.

Shri Ujjal Kumar Dutta,

Son of Late Nalini Ranjan Datta,

Working as Loco Pilof, Shunting

(Grade-1) CCC (R) Dum Dum,

Eastern Railway,

and residing at 5/A, Milan Park, Kalinibash,
P.O. - Nona Chandanpukur, Barrackpore,
Dist. :- 24-Parganas (North),

............. Applicant.
Versus

The Union of Indig,

through the General Manager, -
Eastern Railway, '

17, NS.Road,

Kolkata - 700 001. -

The Divisional Rollwoy Moncger :
Eastern Railway, -
Sealdah Division, Sealdah,
Kolkata - 700 014,

The Chief Personnel Offlcer :

~ Eastern Railway,

Fairlie Place, 17, N.S. Rood

: Kolk_o’ro 700001..

The Senior Divisional Personnel Officer,
Eastern Railway,

Sealdah Division,

Kolkata - 700014

.............. Respondents.

.
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For the Applicant © - Mr. N. Roy, Counsel
For the Respondents None
ORDER(Oral

Per Dr. Nandita Chatterjee, Administrative Member:

’
4

The applicant has approached this Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

“{a) To issue direction upon the respondent authorities to consider the
representation, dtds. 24.2.19 and 01.08.20 for payment of leave encashment to
the applicant forthwith;

(b) - To-issue further direction upon the respondent authorities, according to
R.B. No. 147/2017 and 148/2017 regarding payment of arrear out of leave salary
consequent to the implementation of SIXTH CPC Report for the period from
1.1.06 to 31.8.08, benefit may be extended to the applicant forthwith;

(<) To issue further direction upon the respondent authorities, according to
letter, did. 29.1.13, the oppllconf is entitled for payment of leove salary to the
applicant forthwith; : :

(d)  To issue further direcﬁon.:Op"é‘m?1hej'.respohdent authorities, according to

R.B. No. 100 of 2015, and R.B. No. 148/2017, the applicant 30% pay element with

basic pay f_gr the purpose of pcymem;jp\gggds leave encashment forthwith;

(e) Any other order or further order o, orders as Your Lordships may deem fit

and proper under the circumstances of 1he¢cose

(f) Jo produce Connected Deporfmenfol record; ot‘fhemme Of heonng !

t

2. Heord Ldeounsel for the opphconi' who is sohsﬁed wnh the quoln‘y

of audio and video _~_du_r|ng heoring.

3. .Afﬁdqvﬁ ;of~.sér§j.ce,i.s faken on record.

4 Despite affidavit of service",' héhe represents the respondents. in the
instant matter. |

5. - Ld. Counsel for the applicant wéold submit that ’rhé applicant is
oggrleved as because 30% pay elemenf wn‘fh basic pay. wos riot reckoned

in his case for the purpose of payment of leave encoshmem‘ The

applicant would claim that his entitiement is justified as per Rule 924(i)/l< of |
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IREM-I, Railway Board's Circular No. 147 of 2017 and Para'3.23 of Boord'§ '
letter dated 17.7.1981.

‘The applicant: had accordingly preferred representations on
24.2.2019 (Annexure A-1 to the O.A.), 19.6.2019 (Annexure A-2 to the O.A.],
13.9.2019 (Annexure A-7 to the O.A, 29,.10.2019 (Annexure'A{’: to 1he(
O.A.}, and finally on 1.8.202(5 {Annexure A-10 to the O.A.) but to no avail. |

Ld. Counsel for the applicant would hence submit that the
applicant would be foirly-soﬁsfied if c'idirecﬁon is issued to the respondent
outhoritieé' 16 decide on his representations in a time bound manner..

7. As none appears to represent the respondents despite ofﬁ;lovi’f of
service, Rule 16(1} of Central Administrative Tribunal (Procedure) Rules,
1987 is invoked. |

Further as the pendency of the represenfoitions of the applicant is
not controverted, we would not enter into the merits of the. moftér and
direct "rhe addressee respondent authority or any '.ofher ~cbfrnpétenf
respondent authorify to dispose. of the pending represehfofféns._ of the
applicant, particularly, that dated 1.8.2020 (Annexure A-10 1o ihe O.A)in
occorddnce with law, within @ period of 6 weeks-from.thé'dd’re of receipt’
of a copy of this order and convey such decision by wdy of areasoned . -
and spedking order to the oppliccn*.

8.  With these.directions, the O.A. is disposed of. No costs.

S A
(Dr. Nandita Chatterjee) (Bidisha-Banerjee)
Administrative Member v Judicial Member
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